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IN THE CENTRAL ADMINISTRATIVE TRIAUNAL
AHMEDABAD BENCH
O.A. No./237/93
T.A. No.
DATE OF DECISION 10/5/93
JeRe.Pateria Petitioner
P LT P Advocate for the Petitioner(s)
Versus
Union of India & others Respondent
i Advocate for the Respondent(s
,’@\SQ{\\TI% P &
S :
| S ~*
. >§
EY ),
V2\ 7, .
CORAM\ LA
" »".i}. g
The Hon’ble MI‘. ReC eBhatt : Member (J)

The Hon’ble Mr. [MlekeKolhatkar

es

Menber (A)

1. Whether Reporters of local papers may be allowed to see the Judgement § —

2. To be referred to the Reporter or not -,

3. Whether their Lordships wish to see the fair copy of the Judgement ? '«

4. Whether it needs to be circulated to other Benches of the Tribunal ? +
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JeR.Pateria,

2007, Paleria Bhuvan,
Rehman Pole,Kalupur,

Ahmedabad « .o o s e APPL ICANT

Advocate P INP

versus

1. Uniom of India, through
The Secretary, '
Ministry of Home Affairs, »
office of the Registrar General,
New Delhie.

2e The Director,
Directorate of Census Operation,
Gujarat Kerawala Building,
Opp.V.S.HOSpital.Lllisbridge, ~
Ahmedanad, e oo e RESPONDENTS o

ORAL ORDEKRK

Oele/237/93

Date :10/5/93

Per s Hon'ble lMre.Re.Ce.Bhatt,
Member (J)

Heard applicant in persone

2. The applicant has already filed
e ‘

0.A./236/93 for fiximg his senilority and getting

consequential benefits and his grievances 1is that

the seniority . list is still not published. The

said matter was also for admission today but it
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is adjourned for two days to enable the applicant
to produce relevant papers in that case.
Therefore, at present, the question of stepping up
of pay of the applicant does not arise =xtill that
question is decided. Moreover, the respondents hag
ry&d_so given similar reply on 28th July, 1987 vide_
Annexure A/4 té the applicant's first re,presentation
dated 13th March,1987. The applicant made another
representation dated 2nd February,1993 but as
observed. above, till seniority question is -nf
decided, no relief can be given. 7 erefore, 1t ia
open to the applicant to question about stepping up,

@ 226]93 Hence, |
after we .decide O.A /this application is
dismissed as being premature,

il ki T2 A 8

Member (a) Member (J)

*SS
B Comeclion cawvied oul- as

Tvibunal 's osdes  did.  23.€.93

be Hom'ble

—~

(Se(:h(m oﬁf;(‘évi}
Cexlral B’dm‘lvy"g‘mt‘;v& Txikunal
Phime d abe o Bemnch,
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0.4./237/93 ‘
__DATE {IFFICE REPORT _ORDER
23/8/93

o v

This 1.A.414/93 is filed by

the applicant for some tyﬁ%ng corrections

The applicant in his i.A. has mentioned

that there is a spelling mistake in the

rinted word Tribunal. The correction
P

s v—— ..

be made by giving a correct spelling
in the title. The coreection is also
required to be made in para-7 of the
order in which reference is made to
‘ 0.A./162/93 but it required tobe m
cor.ected A& U.A./236/93.The Registry

| "—
to carry out the amendment @ the ordar

accordingly. I.A. is disposed of.
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’ AHMEDABAD . BENCH
./‘o ) i i
' Application No._nnlzaz /g3 . of 19
P l‘ransferApplication No, 0ld w.Pett.No
}'v
CERTIFICATE

Certified that no further action is required

tobe taken and the case is fit
Record Room (Decided).

Dateds /5/06/93'

Countersigne%);/I?»§(Enéhuvu

AN
IASR\
Section offier/ourt officer.

for consignment to the

Signature of the
Dealing “ssistant.
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